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1. oA 37/94
OM FRAVASH BADAYA ees APELICANT .
Vs,

THION OF INDIA & ANP. oo BESEFOMNOIENTS .

2., OA 133/9%

MOHAR FAL MEEMNA ese AFPLICANT.
Vse.

UNION OF INDI& & ORS. «e. PESPONDENTS .

CORAM:

HON '2LE Mr ., GOFAL FRISHNA, MEMBER (J).
HON'BLE Mv. O.F. SHARMA,  MEMEER (A).

for the Applicants ees SHEI VIFENDEA LOTHA with
SHRI J.K. KAUSHIK.

ror the Fespondents eee OHRIT .. SHAFMA .

FER _HON'SLE Mo, GOPAL VRISHNA, MEMBER (J).

These applications w2 19 of the administrative Tr
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nals Act, 1225, by the applisants nemsly Om Prakash Baday

¥}

ibua-

a and

Mohar Pal Meens, are direcked against the imgugned order da

30.12.93 wherely they wers reverted from the post of Conputor

to that of assistent: Compilsr with effect from the afternion

of 21.12.93. Since common guestions of law and f£aots are

invelved in these applications, these are heing dizpozed of

by comnon Order.

2. Ve have heard the learnsd counssl for the parties and
have gons through the records.
3. The applicants were promoted Lo the pasht of Computor

ocn the recommendsations of the Departmental Promohion Committe

Ly order daked 20,12.33 (Annesare A- 1) they were reverked

C’LM&N’ the lowsr post of Aszsisztant Comoiler, the po
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o order dated 20.8.70 (Annerare A-2). However, sulkssguently
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had bzen promctzd as Compuabor. The counssl for th
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the facts and clircumstanas:
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Ehi ly oowered by the decizion dated

zrad Ly this Bench of the Tribunal in O0a 13,94 and
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ctaye as agreed to by the 2oanzel £or the parties;

Thz kerne fit of the provicions of para 4(C) (i1) of
the Offizz Memcorandum Jdated 22.2.98 zhall e zwtendad
to the apolicantz and they £hall ke btrzated a3 having

been confilrmed as Computors

"'i

of permansnt posts Of Computorz required by thewm takiong

2
intc acecount the claims of those who heve zlready
omplated the ir probatioﬁ pericd satisfactorily and
had been duly szleched through the Departmencal
Promotion Committee. After such 3 review, formal

orders notbifying the strength of various

confirmed employeses keoomes. necessary they will be
given an opkichn either to accept reversion to the
lewer post or ©o get Jeplovad o £he surplus ozll.

Ti1l su~h time 2uch a review is carried out and
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2 Aispozed of vith the following directions at the

ordente shall carry cuk a review of the nombsr

neosssary orders are padsed thay 3hall not e revertad

SHARTR ) ( GOPAL FRISHNZ )
ME MBER

(a) ME MBEPR. (.J)



